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(b ) Dacoities — 7 
Murders — 6 
Robberies — 85

(c) Lots sustained by:
(i) Passengers Rs. 7,86,808.
(11) Railways Rs. 160.

(d ) 1. State Governments were re
quested to instruct the police to exer
cise greater vigilance on undesirable 
characters moving on the railways 
and arrange full protection.

2. Reservation of accommodation for 
GJtJ*. escort is being made in the 
atntn of the train, wherever possible 
next to ladies compartment.

S. Door latches, bolts, internal 
aatches on window shutters and ex
panded metal on lavatory windows are 
provided In Air Conditioned, First, 
Second and III Class (ladies com
partments).

4. Conductors and TTEs have in* 
atructions to pay special attention to 
lady passengers, particularly when 
travelling alone and to ensure that 
safety devices are in working order.

FS  +
m f«ft  wmft :

150 t

w» Hi# m
*3$ fa :

(v )  vn *n? t  ftp fort 
Jftre f t  snm ^  rm&z

«fro e u s u  
*hw»?T «rtr %? ^
«n*t 9  %x f t  «nft ?

(t r ) ufit ft, *rt w r fw r t  ite* 
%  v n t f f  v t  5 ^  q w r w n  t o  

«ftr

(«r) w  tctt *rz*rwf n ftw
*  n $  ^  w r

M  « t )  s
( * )  * * * »

(w ) vs  qtm *  trrc»flr
qnf »r? t  fa** «nfr $5r 3  

*n«& $ fiiTw n: fa n  tot 
t  • *  w isf fen  ;  IV arr ’i t
r*t  a w  « f t r  S s n  f a  e n r  
TT *j9Tf*T ^ v t  otto

*riT fen *rci i

( * )  (bojuifidff
passengers ) % W  *

?ft s w  arr̂  if

l<
8*me Horn. Members: The answer

in English may also be read.

Mr. Speaker: Yes.

[Shri Shahnawas Khan: (a) Yes,
Sir.

(b) Three persons arrested recently 
in a robbery case have been found 
responsible for this murder. Accord
ing to the statement made by one of 
them the deceased was stabbed to 
death when he woke up to find his 
co-passenger committing theft of his 
belongings.

(c) It is difficult to forestall and 
prevent such incidents when com* 
mitted by persons travelling as bona- 
fide passengers.]
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Shri P. O. B «M ak: While ther* 
h»n been an increase in the railway 
crimes, may I know why Govam*
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meat have thought It proper to blank 
■att the alarm chain apparatus in cer
tain trains?

Start Shahaawas Khan: We have 
been forced to blank off &e alarm 
chains in some trains because the 
incidence of the pulling of alarm 
chains was very high in the particular 
.sections.

Shrl Hem BaJ: In view of the fact 
that the jurisdiction of the railway 
police extends only to the precincts 
of the railway, and that the railway 
department counts on the responsi
bility of the civil police also, may I 
know how the co-ordination is made 
by the railway department and the 
civil police for early tracing of crimes 
in the railways?

Shri Shahnawaa Khan: By dose
and constant co-operation among the 
railway protection force, the GRP and 
the district police.

Shrl Hem Raj: In view of the fact 
-that, at present, the crimes are in
creasing instead of decreasing, in spite 
of the fact that the railway protec
tion force is also functioning, may I 
know how these crimes are not being 
checked?

Shri Shahaawaa Khan: It is in keep, 
ing with the general pattern in the 
country. (Interruption) .

8krl Tyagi: Sir, I want a clarifica
tion. What does the hon. Minister 
mean by pattern? Is it because we 
have adopted a democratic pattern 
that crime is increasing or is it the 
pattern of Ministership that is res
ponsible for this?

Mr. 8peaker: Order, order. The hon. 
Minister is in charge, not of the gene
ral administration in this country, but 
in charge of the railways. The rail
ways are his particular concern. Peo
ple are encouraged or invited to travel 
in railways. The railways are the 
monopoly of the Government. 
No other man can start a 
railway. When the monopoly is in 
the hands of Government, is this the 
answer that the Government should 
give? People are invited to travel by 
trains, and no other nan or body of 
persons can atart a railway. Tb»

railways are in (he hands at Govern
ment, and the answer thJrt toil no# 
been given is, 'It' is the general pat
tern" and ao on . 1 amret&y sur
prised at the answer. Hon. Members 
want to know the steps taken by 
Government to check the crimes. They 
want to know why there should bis an 
increase, instead of the number of 
crimes remaining at least at the same 
stage as they were before. Of course, 
hon. Members need not pursue the 
question In a genera] way.

Sturi Tyagl: But they must confess 
their failure with regard to thlf mat
ter.

Mr. Speaker: Order, order. It would 
not solve the problem. The question 
is, why there should be an increase 
in the number of crimes.

8hri Shaknawas Khan: For one
thing, crimes have not increased. I 
deny that crimes on the railways gene
rally are on the increase. It is not so. 
Crime may have increased on certain 
railways but it is wrong to say that 
there is a general increase in the num
ber of crimes over all the railways. 
That is not so.

Mr. Speaker: Even in some railways, 
the question is, what is the need for 
an increase, and what are the steps 
taken by Government to check the 
crimes. Is not any passenger who 
gets into a train entitled to ask for 
protection, and if he complains that 
there is an increase in crime some
where, even that "somewhere** must 
be plugged. What are the steps that 
are taken in this regard?

Shrl Shahnawaa W in : The step
that we have taken is to request the 
State Governments, because the main
tenance of law and order Is the res
ponsibility of State Governments and 
the GRP.

Mr. Speaker: Is it the duty of the 
State Governments to keep law and 
order inside the trains also? Is it 
the State Governments* responsibility?

ShH 8haluaawaa K hn: Yes, Sir. It 
is of the Government Railway Police 
(Intrrruptkmt).
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ghrimati N i U i  Akmed: It is a
gtfnitne fact that crimes on the rail
ways are increasing during the ctir- 
Mttt year. In view of the growing 
Insecurity in railway travelling, may I 
know what protective measures are 
taken by the Kailway Protection Force 
and the number of miscreants ar
rested by them so far?

8hrt ShahnaWas Dm: I would like 
to make the position clear. The Rail
way Protection Force is responsible 
only tor the protection of railway 
property and property entrusted to its 
care. The Government Railway 
Fblice, which comes under the juris
diction of the State police, is responsi
ble to ensure safety of travelling pas
sengers in trains. I want to make that 
quite clear.

Mr. Speaker: I am surprised. Let 
this question of law be decided. My 
view has been different. Of course, 
if the culprit escapes into the country, 
the State police will pursue him. But 
so far as crimes committed within the 
train are concerned, is it the duty or 
the obligation of the local police to 
appoint so many persons to look after 
it? The Minister will kindly consider 
and ascertain the legal opinion regard
ing this.

Dr. Ram Sabhag Singh: Even if we 
assume that it is the responsibility of 
the State Government to take care of 
the railway passengers, may I know 
whether the Railway Ministry has 
approached the State Governments or 
requested the Home Ministers and the 
Chief Ministers of the States to take 
adequate precautionary measures? 
The Minister says only in some zones 
it is on the increase, viz. Western, 
North-Eastern and Northern Rail
ways. Hie Eastern Railway also pas
te* through this. So, out of ? zones, 
In 4 xones, the law and order condi
tion has become very bad. May I 
know whether they have approached 
the St«t« Governments to give them 
adequate power to restore law and 

in the railways?

lb .  fivadnr: What he means is this. 
ytq** tka xattwan undertake tha

liability of taking passengers, it it not 
their obligation to t»k» them salia? 
Why not they themselves take tha 
power? It is a suggestion that is 
made. Tbe hon. Minister of Railway* 
said the other day that from time to 
time he will hold conferences with tha 
Members and call for suggestions. Ha 
offered to do so. So far as this matter 
is concerned, hon. Members will talk 
to him and if anything more has to be 
done in this House, we shall do it.

Shri Tyagi: 1 only want to submit 
that it the Government is feeling that 
the crime on railways is on the dec
rease, the nation would be shocked to 
know it. There is no hope of any 
improvement if that is the complac
ency of Government. I am afraid it 
is not on the decrease; on the other 
hand, it is on the increase. During 
the British days, we had never seen 
daroities committed in the trains, pas
sengers shot at pistol-point, etc.

Mr. Speaker: We are having a gene, 
ral discussion on this matter now.

81nri S. M. Banerjee: Let us have a 
discussion on this.

Shri Scmavane: On a point of order, 
Sir. The hon. Member, Shri Tyagi. 
said that no such things took place in 
the British regime. Is that statement 
correct? Can he make such a wrong 
statement?

Mr. Speaker: There is no point ol 
order in this. He thinks similar things 
did not happen when the previous re
gime was here. It is a matter of opi
nion. Let me proceed to the next 
question. Hon. Members know how to 
move this House.

Shri 8 M. Banerjee: I move___
Mr. 8peaker: I cannot take notice 

of oral motions like this.
Delay in Recruitment of Railwayman 

+
f  Shri Harish Chandra Mathar: 

Shri Hem Raj:
Will the Minister of Railways be

pleased to state:
(a) whether delays in recruitment 

on railways have been brought to his 
notice*,




